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BEFORE THE NATIONAL GREEN TRIBUNAL, PRINCIPAL BENCH
FARIDKOT HOUSE, COPERNICUS MARG, NEW DELHI

Original Application N0.392/2022

In the matter of:

Prasoon Pant & Anr. = e APPLICANTS
Versus
Union of India & Ors. = e RESPONDENTS

REPLY ON BEHALF OF RESPONDENT NO. 27
GALAXY GROUP.

Most respectfully showeth:
1. That the Respondent No.27 is known as “Galaxy Group of Companies”

which is conglomerate of several Private Limited Company duly
incorporated and registered under the provisions of Company Act,
1956/2013 and the Chairman of the Group has authorised Mr. Ajay Bisht to
sign all necessary pleadings and documents and to do all other incidental,

consequential acts on behalf of the Galaxy Group.

2. That all the averments and allegations contained in the Application /Petition
in related to the answering Respondent are denied outrightly been false and
misleading. Answering Respondent further submits that statements and
allegations contained in the Application /Petition under reply which are not
specifically dealt with or denied in present Reply should be deemed to have

been specifically denied by the answering Respondent.
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That the Application/Petition under reply is misconceived and is liable to be
dismissed by this Hon'ble Tribunal. The Applicant has not approached the
Hon'ble Tribunal with clean hands and is guilty of suppressing material and
vital facts. The averments made in the Application /Petition are based on

concoction and are false even to the knowledge of Applicant himself.

That the answering Respondent recently, that is on 04.05.2024 came to know
about proceedings pending before this Hon’ble Tribunal in which the
answering Respondent is one of the several parties. The answering

Respondent never received any notice issued by this Hon’ble Tribunal.

That on enquiry the Respondent found that on last date of hearing, that is
29.04.2024, this Hon’ble tribunal has granted last opportunity to all those
respondents who have not yet file their response to file the same within one

week.

That with it’s all efforts to comply with the Order dated 29.04.2024 the
answering Respondent is submitting its reply in time bound manner but in
case if there 1s any delay the Respondent prays the same may be condoned

and the reply be taken on record.

That the Respondent no. 27 has received notices from Uttar Pradesh
Pollution Control Board in compliance of the Order of this Hon’ble Tribunal
for its four projects. The said four projects are:

A. Project: GALAXY BLUE SAPPHIRE PLAZA
(Company: GLD INFRAPROJECTS PVT. LTD.)

B. Project: GALAXY DIAMOND PLAZA
(Company: ASTEROID SHELTERS HOMES PVT. LTD.)

C. Project: GALAXY ROYALE
(Company: PRITHVEELINK BUILDWELL PVT. LTD.)
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D. Project: GALAXY VEGA
(Company: PANCHTATVA PROMOTERS PVT. LTD.)

That the Respondent submits that all the four mentioned projects stand fully
developed and delivered along with Occupancy Certificates since long time.

No construction activity of any type is going on at the any of the project.

That the Respondent Group is aware of its responsibility towards society and
environment protection and therefore have taken requisite steps in this
regard. The Respondent have taken measures and installed the Rain Water
Harvesting system at its projects in order to contribute to the quality and
quantity of ground water. The Sewage Treatment Plant is installed and
functioning. For watering the green area and for cleaning of the premises

Respondent are using recycled water.

That the Respondent Group always complies with the rules and regulation
which are govern by law and have taken all the required NOCs from the
concerned departments and have also applied and have sent many reminders
to the Water Department- GNIDA to provide the Permanent Water
Connection, but it is the total failure of the GNIDA to provide potable water
at its project till date. Since water is the basic need of all living beings hence,
Respondent was left with no option but to extract water from the ground and
Respondent submits that it is not at all exploiting the ground water rather.

The Respondent is rather wating for the regular supply of the water being
made by GNIDA.

That even after receiving whole amount towards water connections and
development charges, GNIDA is at fault for not providing the water
connection. All the apartments /units of the residential society, that is project
mentioned at Para No.7: C and D, has been fully occupied by their respective

owners and the water supply is been made by the GNIDA is not sufficient
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and therefore the Respondent has applied for increase of diameter of supply
pipe from 2inches to 6inches. Also, the project Galaxy Blue Saphire has
received NOC for borewell from Ground Water Department and NOC for

the project Galaxy Diamond Plaza is awaited.

We have neither disobeyed nor broke any rule / regulation which is in the
referred order passed by the Hon'ble Tribunal therefore there is no such
liability on us to pay any amount as penalty/compensation much less than
the 0.5% of the project cost. It would be against the interest of Jjustice and
would cause undue financial and other irreparable losses if any adverse
action is taken against Respondent, rather the GNIDA should be noticed for
its failure and should be ordered to provide water connection /water supply

as per its enacted bylaws and fundamental duties.

That because of the failure of GNIDA to provide water to the projects the
arrangement of water has been made by installing temporary bore-well for
underground water extraction required to provide potable water for human
consumption which is basic and essential need for survival of all the living
beings. These borewell are not the source of income for the answering
Respondent rather have caused the Respondent to bear extra additional

expenditure for supply of water in its projects.

We had followed the rules and regulation and shall further do all needful
activities in compliance of all the procedures /policy /guidelines as
formulated & circulated by this Hon’ble Tribunal, and it is to intimate that
there is no theft of water /illegal use of ground water, but for human
consumption as water is essential need for the life. It might be the false and

wrong information, which were given by some unknown persons to book us

in a false case.
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That to the above-mentioned notices, para 7, received from UPPCB, the

Respondent have timely submitted its reply with UPPCB with all the

relevant

documents. The PROJECT WISE details of reply and

correspondence with the UPPCB and GNIDA-Water Department are as

under:

(A) PROJECT: GALAXY BLUE SAPPHIRE PLAZA
(GLD INFRAPROJECTS PVT. LTD.):

a)

b)

d)

That notice of UPPCB dated 16.12.2022 and 20.12.2022 was
received at our project: GALAXY BLUE SAPPHIRE PLAZA, Gr.
Noida and reply was submitted on 06.01.2023, annexed an
ANNEXURE: Al(colly).

That thereafter notice dated 27.03.2023 was received again at GBS
Plaza that was replied on 04.05.2023. annexed as ANNEXURE:
A2(colly).

That the copy of occupancy certificates dated 08.08.2020,
24.11.2020 & 05.10.2021 after completion of all Phases for GBS
Plaza annexed as ANNEXURE: A3.

That application dated 03.06.2023 to Ground water department on
FORM A: Application for obtaining grant of authorisation / no
objection certificate for sinking of proposed well in non-notified
area, annexed as ANNEXURE: A4. Thereafter NOC obtained
from water department on FORM C: authorisation /NOC for
sinking of new/existing well for
industrial/commercial/infrastructural or Bulk Use of Ground

Water, annexed as ANNEXURE: AS.



(B)

2909 (s)

e) That the application to Water Department GNIDA for granting of
water connection submitted on 12.07.2022, annexed as
ANNEXURE: A6. The copy of JAL SHULK Challan Form dated
02.02.2021 annexed as ANNEXURE: A7. The copy of payment
receipt of Ground Water Department to Grant of Authorisation for
abstraction of Ground Water dated 06.0 .2023 annexed as
ANNEXURE: AS8.

PROJECT: GALAXY DIAMOND PLAZA
(ASTEROID SHELTERS HOMES PVT. LTD.):

a) That notice of UPPCB dated 27.03.2023 was received at our
project: Galaxy Diamond Plaza, Gr. Noida and reply was
submitted on 04.05.2023, annexed an ANNEXURE: B1(colly).

b) That the copy of occupancy certificates dated 17.07.2019,
05.02.2020 & 31.08.2021 after completion of all Phases for GDP
Plaza annexed as ANNEXURE: B2.

¢) That application dated 09.04.2024 to Ground water department in
FORM A: Application for obtaining grant of authorisation /no
objection certificate for sinking of proposed well in non-notified
area, annexed as ANNEXURE: B3. The NOC is awaited.

d) That the application to Water Department GNIDA for granting of
water connection submitted on 12.07.2022, annexed as
ANNEXURE: B4. The copy of payment receipt by Ground Water
Department to Grant of Authorisation for abstraction of Ground

Water dated 09.04.2024 annexed as ANNEXURE:;: B5.
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(C) PROJECT: GALAXY ROYALE
(PRITHVEELINK BUILDWELL PVT. LTD.) :

a)

b)

That notice of UPPCB dated 27.03.2023 was received at our
project: Galaxy Royale, Gr. Noida and reply was submitted on
12.05.2023, annexed an ANNEXURE: Cl(colly).

That the copy of occupancy certificates after completion of all

Phases for Galaxy Royale Plaza annexed as ANNEXURE:C2.

That the application to Water Department GNIDA for increase
width of pipe from 2 to 6 inches to enhance water flow in
connection already provided, because the supply is very less
than as required in Project Galaxy Royale submitted on

12.07.2022, annexed as ANNEXURE: C3.

(D) PROJECT: GALAXY VEGA
(PANCHTATVA PROMOTERS PVT. LTD.) :

a)

b)

That notice of UPPCB dated 12.05.2023 was received at our
project: Galaxy Vega, Gr. Noida and reply was sent through
Speed Post on 12.06.2023, annexed an ANNEXURE:
D1(colly).

That the copy of occupancy certificates dated 01.02.2017,
14.06.2017, 22.12.2016 and 16.03.2018 after completion of all
Phases for Galaxy Vega annexed as ANNEXURE: D2.
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¢) That the application to Water Department GNIDA for
enhancement of water flow for Project: Galaxy Vega submitted

on 12.07.2022, annexed as ANNEXURE: D3.

16.  The Applicant has failed to make out any specific case against the
Respondent No.27 and hence any prayer much lesser than what is prayed for
may not be granted to the Applicant. The present Application liable to be

rejected qua Respondent No.27 and may accordingly be dismissed with cost.

PRAYER:

It is, therefore, most respectfully prayed that keeping in view the facts and
circumstances mentioned above in the present Reply and in the interest of justice
the O.A. be dismissed qua Respondent No.27 and Respondent be absolved from
depositing any sum of money as penalty/fees/charges, if any.
PRAYED ACCORDINGLY. A
A
Respondent No.27
- ; N s
7
Through Amit Goel and Vineet Saxena
Advocates
Ch. No.: 148, Western Wing,
Tis Hazari Courts, Delhi-54

Dethi Ph.: 9999907651
04.05.2024 Email: amitgoel.co@gmail.com

VERIFICATION:
I, Ajay Bisht, Authorised Representative of the Respondent No.27 does hereby
verify that the contents of para 1 to 16 are true and correct to my knowledge based
on record maintained at office and as per legal advice received and the last
paragraph is the prayer to this Hon'ble Tribunal. .

Verified at Delhi on this 04.05.2024. b
Respondent No.27
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BEFORE THE NATIONAL GREEN TRIBUNAL, PRINCIPAL BENCH
FARIDKOT HOUSE, COPERNICUS MARG, NEW DELHI

Original Application N0.392/2022

In the matter of*

Prasoon Pant & Anr. = ~-ememeecoceeen APPLICANTS
Versus
Union of India & Ors. - RESPONDENTS
AFFIDAVIT

I, Ajay Bisht aged 59 years S/o Mr. Sukhdev Singh Bisht R/o 116A, Pocket-E, GTB
Enclave, Delhi-93, authorized representative of Galaxy Group of Companies
having registered office at Unit No.105, First Floor, LSC, Vardhaman’s Sidhant
Shopping Plaza, Savita Vihar, Delhi 1 10092, do hereby solemnly affirm and declare

as under:

L That the under-signed Deponent is the Authorized Representative as per the
authorization letter dated 04.05.2024 of the Respondent No.27 and from the
knowledge derived from the records I am well conversant with facts and
circumstances of the case and as such competent to swear the present

affidavit.

2. That the accompanying “REPLY ON BEHALF OF RESPONDENT NO. 27
GALAXY GROUP” has been drafted and filed on behalf of the Respondent
Group of Companies. on the instruction of the Deponent and the Deponent

have read and understood th_;__:fontents of the same.
[
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3. That the contents of the above said REPLY are true and correct as per the
Deponent’s knowledge and nothing material has been concealed there from
and may kindly be read as part and parcel of this affidavit as the same are

not repeated herein for the sake of brevity.

4. That all the photocopies of annexed documents are the true and correct

A
r‘?zt@i... -
DEPONENT

copies of their respective originals.

@}' . ‘Verlﬁcatlon

Vi vse e ¥ ng“ )Vu lhed at Delhi on 04.05.2024 that the conterﬁs Mmy a%ove ‘affidavit are true and
|
(@'

corr eu% the best of my knowledge and nothing material has been concealed there-
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diamond
plaza-

GR.NOIDA WEST
f F

AS ] HOMES PRIV A IMITED HELD ON SATURDAY, THE 4TH DA
CORPORATE OFFICE SITUATED AT PLOT C-03, SECTOR-4,19™ FLOOR, OFFICE
SAPPHIRE PLAZA, GREATER NOIDA, UP-201301 AT 11:00 AM.

0 A T THE
TOWER, GALAXY BLUE

The Chairman of the Galaxy Group of Companies proposed to Authorise Mr. Ajay Singh Bisht to sign & submit the
reply and to appear before the NGT, New Delhi for the matter related to the Borewell water of the Various sites
of the Galaxy Group of Companies. After some discussions, the following resolution was passed:-

"RESOLVED THAT the consent of the Board of Directors be and is hereby accorded to authorise Mr. Ajay Singh
Bisht $/o of Sukhdev Singh Bisht as an Authorised Signatory on behalf of the Galaxy Group of Companies for to
Sign & Submit the reply to NGT, New Delhi and also Authorised to appear before the NGT, New Delhi in matter of
0.AN0.392/2022 “Prasoon Pant & Anr. v/s Union of India & Ors related to the matter of Borewell water at
Various below mentioned Sites of the Galaxy Group of Companies.

COMPANY NAME PROJECT SITE NAME
GLD INFRAPROJECTS PRIVATE LIMITED GALAXY BLUE SAPPHIRE PLAZA
ASTEROID SHELTERS HOMES PRIVATE LIMITED GALAXY DIAMOND PLAZA
PRITHVEELINK BUILDWELL PRIVATE LIMITED GALAXY ROYALE
PANCH TATVA PROMOTERS PRIVATE LIMITED GALAXY VEGA

RESOLVED FURTHER THAT Mr. Ajay Singh Bisht (Authorized Signatory) be and is hereby further Authorized
to file reply and to sign/submit or execute any affidavit/ vakalatnama/ document/ Agreements/ papers/
Interim Applications before NGT, New Delhi and file Appeal before higher Court, if any.

RESOLVED FURTHER THAT a certified true copy of the resolution be issue under the signature of Mr. Pradeep
Kumar Agrawalla, Chairman of the Galaxy Group of Companies for giving effect to foregoing resolution(s)”.

- Certified True copy

For and Behalf of
Galaxy Group of Companies

Y’ o M
radeep Kumar Agrawalla

(CHAIRMAN)

ASTEROID SHELTERS HOMES PVT. LTD.
l CIN : U70200DL2012PTC245035

Corp. Off: Galaxy Blue Sapphire Plaza, 19th Floor, Plot No--C-03, Sector-4, Gr i

- Gal . , g , -4, Greater Noida-201009
‘{ R_egd. Off.: Unit Noj105, First Floor Vardhmans Sidhant Shopping Plaza, LSC, Savita Vihar, Delhi-92
Site Off.: Commercial Plot No.- C-1A, Sector-4, Greater Noida (west) '

Call: 0120-4805000, 9211088000 » email: info@thegalaxygroup.com ¢ website: www.thegalaxygroup.com
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GALAXY

\l = SKPBHIRE
\-JM PLAZA

GREATER NOIDA WESY

BARK A

To, UPPCB Date: 06/01/2023
Gregter Noida, Al, First Floor

Commercial complex Beta 2,

Gautam Buddha Nagar

Subject- Regarding complying the order of Honorable NGT (Letter No.1200/NGT-54/2022 &
1174/NGT-54/2022) dated 16/12/2022 and 20/12/2022.

Dear Sir/Mam,

We would like to inform you that the abstraction of ground water from baro well s being
continuously done on our site because no water is Deing supplied to us from the competent
authority even though we had paid the challan for the came. until and unless the authority

starts
supplying water, we will have to shstract

water fram bave well for the peaploe residing in the
Permires, as we are left with no other choice. To prove this, we are attaching our water challan
submitted as Annexure 1.

Hence, we aré not liable to any penalty and we also request you 1o ask the Municipal Authority of
Greater Noida West to start supplying the water, <o that the water ahstraction ¢
,the earliest.

ould-be stopped al

Thanks, and Regards
M/s Galaxy Blue Sapphire Plaza {GLD Infraprajects Pyvt. L

or L it e

,fugu};.al;g;ﬂ g
CC \ =5 )

W.’H"\\ -

s The Director, Directorate of Envitonment, U.P., Directorate of Environment Vineet
Khand-1, Gomti Nagar, Lucknow 226010

s Additional District Officer, Gautam Buddha Nagar,

GLD INFRAPROJECTS PRIVATE LIMITED iciti uassesouoisb 10001 1661

Regd. Office: Unjt No. 105, First Floor, Vardhaman's Sidbant Shopping Plize, LSC

SavitaVihar, Delhl <110097

Cotp. Office: Galaxy Blue Sapphire Maza, 19th Frooy Pict No--C-03, Sector-4, Greater Noida 2010609

G }\XY Site Office: Plot Mo C-03, Sectord, Greater Noids Tel: BAZ20:4B05000, 521 1088000
'/\L Emaily info@thegalanygroup.con Wahs‘lte:.w\'.-'.w.inega:.uygrnun.c_nm
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A .
"N 7 §—1, N e, DA sk, fier-2, Yex Ave TaAgETR
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GREATER NOIDA WEST

Date: 04 May, 2023.

The Regional Officer, _
Uttar Pradesh Pollution Control Board,
Greater Noida, _

A-1. 1% Floor, Commercial Complex,
Bela-2, Greater Noida, GautamBudh Nagar,
E-mail: rogreaternoida@uppeb.in

Phone/Fax 0120-232102.

REPLY TO YOUR NOTICE/ LETTER BEARING NO, 1837/NGT-54/22, DATED
27/03/2023, REGARDING COMPLIANCE OF ENVIRONMENTAL ACTS &
ORDER DATED 15,11.2022 PASSED BY HON’BLE NGT IN OA NO. 392 /2022
TITLED AS ‘PRASUN PANT & OTHERS VS. UNION OF INDIA &ORS’,

Respected Sir,

Kindly refer our reply dated 06.01.2023 in response to the letter bearing no.
1200/NGT-54/22 dated 20.12.2022, copies enclosed. ‘

At the outset we would like to bring in your kind notice that our project stands completed
and the OCs in this respect has been issued by the GNIDA which are enclosed herewith as
Annexure: A and the Units have been duly handed over and are been occupied by the
respective allottees/owners therefore we are hot using water for any ongoing construction
in the project. Bl

QOur company is aware of its responsibility towards society and environment protection.
We have taken requisite steps in this regard. We have taken measures and installed the
Rain Water Harvesting System at our premises in order to contribute to the quality and
quantity of ground water. The Sewage Treatment Plant is installed and functioning, For
watering the green area and for cleaning of the premises we are using recycled water,

Our company always complies with the rules and regulation which are govern by law, we

have taken all the required NOCs from the concerned departments and have also applied

and have sent may reminders to the Water Department- GNIDA to provide us the

Permanent Water Connection, the last reminder dated 12/07/2022 duly acknowledged by

GNIDA is enclosed as Annexure: B, but it is the total failure of the GNIDA to provide ;
potable water in our project till date. Since water is the basic need of all hence we are left N \&
with no option but to extract water from the ground and please be assured that we are not . g\@(ﬂh

GNIDA . o |
T AR5 L) AN/
GLD INFRAPROJECTS PRIVATE LIMITED (IN: U45400D2016PTC291160) _ @‘ - .‘,},1\))”)( {,\i’
Regd. Office: Unit No. 105, First Floor, Vardhaman’s Sidhant Shopping Plaza, LSC, -.’:'-f:}‘ . 2y .\10- \
g Savita Vihar, Delhi -110092 ' L" A
“Corp. Office: Galaky Blue Sapphire Plaza, 19th Floor, Plot No++C+03; Sector=4, Greater Nolda-2001009- ) ' '

" Email: info@thegalaxygroup.com Website: www.thegalaxygroup.com
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Further, GNIDA is at fault for not providing the water connection despite of maximum
units of the complex has been occupied by their respective owners.

We have neither disobeyed nor broke any rule / regulation which is in the referred order
passed by the Hon'ble Tribunal therefore there is no such liability on us to pay any amount
as penalty/compensation much less than the 0.5% of the project cost. It would be against
the interest of justice and would cause undue financial and other irreparable losses if any
adverse action is taken against us, rather the GNIDA should be noticed for its failure and
should be ordered to provide water connection/water supply as per its enacted bylaws and
duties.

The temporary bore-well have been installed legally for underground water extraction for
human consumption which is essential need for the human life.

We had followed the rules and regulation and shall further do all needful activities in
compliance of all the procedures/policy / guidelines as formulated & circulated by your
kind office, and it is to intircate that there is no such theit of water/iilegal use of ground
water, but for human consumption as water is essential need for the life. It might be the
false and wrong information, which were given by some unknown persons to book us in a
false case, with a mala-fide intent to extort money from us.

We have never violated the order which was passed by Honourable NGT in OA No-392 /
2022, Prasun Pant and others vs Union of India and others.

We request you that on the humanitarian grounds and in the interest of justice the Notice
Letter bearing no. 1837/NGT-54/22, DATED 27/03/2023, which is under reply be
withdrawn and no adverse step be taken against us.

We hope our concerns be taken into consideration and protection be granted to us.

Thanks, and Regards

For GLD Infraprojects Pvt. Ltd.

) BN T S
(Authorised Signatory)

/7
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Greater Noida Industrial Develon:
Plotno-01, sqéc:of-kng'\)-lﬁdub.l_“'«’ﬁ

PLO(BPIMAC. Lo,
To, i Dated .24 J i f o 6> ©
MS GLD INFRAPROJECTS (1) L1d.
H-175, SECTOR-63
NOIDA

Nir,

1 l!ﬁl_’éb)'.c_cﬂil}' that the' erection/re erection of the building on plot ne- C-03,
sector-04, Cireater Noidi , completed under the Supervision of‘MrA&il’l‘ KUMAR
COA nG- CAY 1998722706 And building has been insprected by ufﬁur;ahheauuu”h}m
degluce that the building confirms in all respeets 1o the ';?’qlii.&!lﬁ#lliﬁ'Ofithqébﬁlﬂih'szm]gii&ﬁh':
A yis it foc occupativn. 1 “have 10 inform vou that part ocoupanoy cerificate
ERCIAL BUILDING in €3, sector-04, FAR=64874,802, 15% additional
2 is being pranted by the authority with the following conditions,

making any changes in the existing bullding prior permission from: the
-, Authonity is required. ' o - |
2 demanded by the Authority yoar will be fiable to pay charges for the provision of
any fu cilirics_ldcq.-_e.li:ipme‘n'tfir'npro_v_a_:m_'@mlr, . i "I
3. A oy drawings shall alivays be kept at site sid shall be made Available o any
© Authority on demand, : N Vot
o follow the terms and conditions as indicated in lease deedand

v different organizations.
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GREATER NOIDA INDUSTRIAL DEVELOPMENT AUTHORITY
PLOT NO1, SECTOR-KNOWLEDGE PARK-IV, GREATER NOIDA CITY,
GREATER NOIDA, DISTRICT GAUTAM BUDH NAGAR, (U.P.)
Website: www.greaternoidaauthority.in e-Mail: authority@gnida.in

FileNo:  cC-1045 Date  05/10/2021 12:13 PM

To,

GLD INFRAPROJECTS PVT LIMITED
C-03, SECTOR-04, GREATER NOIDA, U.P.

Sir / Madam

With reference to your application no. CC-1045 dated 05-Oct-2021 for grant of Occupancy
Certificate for erection/re erection/alteration/demolition of building on Plot No 03 Block - Cin Sector
in 04 completed under the supervision of Technical Person or Name Mr. Amit kumar Architect
ID:GN00596 and COA no -CA/98/22706 and building has been inspected by the Assistant
Manager of the Planning Department and found that the building conform in all respects to the
requirements of the regulations in respect of occupancy certificate . Structural safety based upon
the structural stability certificate and the completion certificate submitted by the concerned
Technical Personnel. Hence,I have to inform you that Occupancy Certificate is being granted by
the Authority with the following conditions:-

1. Before making any changes in the existing building prior permission from the Authority is required.
2. If demanded by the Authority you will be liable to pay charges for the provision of any further
facilities/development/improvement.

3. A copy of the drawings shall always be kept at site and shall be made available to any officer of the
Authority on demand.

4. You are required to follow the terms and conditions as indicated in lease deed and various NOC
issued by different organisations.

>. Gate/s shall open on to the service road only, direct access to main carriage-way shall not be
provided.

6. No parking will be done on road and parking shall be used only for purpose of users as designated
in the plan.

7.You are required to maintain green outside the plot.

8. The promoter/applicant shall keep the fire net at site as per fire norms.

9. The promoter/ applicant shall keep the provision of solid waste management at site as per norms.

Yours faithfully,
MEENA [t
BHARGAV isihiiiva

Dale: 203 b b

A 1201447 43

Encl :- Copy of one Set drawings( 01) GM(Planning)

Copy to :- Admin. (Project) for information and N.A.
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GROUND WATER DEPARTMENT

(Namami Gange & Rural Water Supply Department)
Ministry of Jal Shakti
Government of Uttar Pradesh

C Application Form

Form 8 (A)/%TH 8 (T)

APPLICATION FOR OBTAINING GRANT OF AUTHORIZATION/NO OBJECTION
CERTIFICATE FOR SINKING OF PROPOSED WELL IN NON-NOTIFIED AREA

IR Eard]

HYdr

UHIUTOA Ured

Rl

ANNEXURE @ Ay

[Under Section 14 of the Uttar Pradqfh Ground Water Management andaléleg lation Bill, 2019]

[UTRT 14, ITR WS nfT

Applicant's Details
™1

Type of Applicant

DPTIPR

Application Date

amaeA fafy

Name of the Applicant
STAGH BT ATH

Mobile No.
oergd T

Date of Birth

Sfafy

Nationality

g

Aadhaar Card Number

House No./Flat No./Building No.

HEHT T/ Ho/ad Ho
City/Town/Post Office

TR S

District
EELH

Designation

g

Company Address
U T var

Details of Proposed Well
TUDT

District
wqqq

Plot No./Khasra No.
WTe TREEERT T&TT

Ward No./Holding No.

about:blank

Behalf of Firm/Company

PRADEEP KUMAR AGRAWALLA

8077095521

28/06/1966

Indian

6561-8781-5475

19TH FLOOR OFFICE TOWER
PLOT NO 03 SECTOR 4
GREATER NOIDAWEST
GAUTAM BUDDHA NAGAR
GAUTAM BUDDHA NAGAR

AUTHORISED SIGNATORY

Plot no.C-03,Sector-4,Greator
Noida G.B.Nagar

Gautam Buddh Nagar

C-03

N/A

aﬁwu"—ramﬁfﬁwq

farer, 2019

Application Number
Tae =

03/06/2023

Email ID.

ELEEIES

Gender
T
ID as Address Proof

Frarer yamor 39 oSt

Uploaded Aadhaar Card
Sqers faar mar snuR w1

State
g

Pin Code
o wre

Company Name
FYA BT AT

Authorization Letter

iR U3

Block

%)

RTH

Municipality/Municipal

: Corporation

TR uIferATR frrg

Uploaded Land Details

vyt s man 4fy &1 R

GTBN0623NBU0037

gldinfraprojects175@gmail.com

Male

Aadhaar Card

Download

Uttar Pradesh
201301
GLD INFRAPROJECTS PRIVATE

LIMITED

Download

Greater Noida Authority

N/A

Download

1/4
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Particulars of Th$_ Proposed Well

2 9 %ﬁpplication Form

24 .

Diameter (In
millimeter)

I (e )

203.00

203.00

UdTidd $U @1
Date of Construction/Sinking of  04/08/2021 Type of the Well Tube Well/Boring
Well TU BT UHR
T ot fmfu fafy
Housing Pipe If Any No
M aER
Strainer Details
G2l
Material of Strainer PVC Number of Strainer(s) 2
R B it R B wen
S.No. Strainer Installed at what Depth from Strainer Installed upto what Depth from Length (In
£ Ground Level (in Meter) Ground Level (in Meter) meter)
B R YR AT R RN 'R,y wR A el e e e ? e ot
2 (e @) (Hiex &) )
1 48.00 54.00 6.00
2 54.00 60.00 6.00
Approx. Depth of Well (In meter) 60.00 Whether there has been Any No
E Ed | Hﬂ'ﬂTﬁ?{ TI'ERTQ (T-ﬂT{ ﬁ) Adverse Report Regarding
Water Quality of the Well?
T HU & o B qurawT & HaY
# o1g wlred Rad &7
Give Particulars Regarding Water Quality of the Well N/A
FY & S uTe BT o §
Details of Proposed Pumping Device
JUHIUT BT
Type of Pump to be Used Submersible Pump Capacity (In m%hr) 10.00
WG {58 WM 9T U9 B YFR Y &TdT (m¥/hr)
Horse Power (H.P.) 10.00
B raR (wadt)
Operational Device Electric Motor Date of Energization 05/07/2021
afarer gugor faguetewo fafy
Details of Utilization of Well
Y &I faguor
Purpose of the Proposed Well Bulk User Annual Running Hours 2970.00
TAIAd $U BT IeIG? arftfe guah (62 #)
Daily Running Hours 9.90 Whether the Water Suppliedin  No
S St (6 /) Well Area Through Pipe Water
Supply or Not?
&1 &7 # v Bt gl gy
STTgfT & wrerd W g 82
Upload NOC Download Length of Section Pipe (in 25.00
SATIRT THIOS Sfueite H¥ Meter)
TR UT3Y B wars (Hfex 8)
Whether Rain Water Harvesting  Yes Any Other Information Which N/A

Structure has been Constructed
within the Premises?

Fa1 IR ¥ 9uf ot w=ge
a1 @ famfor ferar mar 2

about:blank

You Would Like to Furnish
NS I SIHTE &Y 7Y War
BT A8 &

2/4



6(3/23, 521 PM 2 gggpplication Form

Maximum Allowable Annual Extraction of Ground Water: 29700

Capacity of Structure, Constructed for Rain Water Harvesting (M?®  1789.00

)
auf oret % wauw ¥ Fiftfa wvesr &Y e (Ho?)

Does industry come under Yes
MSME?
HT SN MSME & 3efa o &
?
- MSME Certificate No. UDYAM-DL-02-0031927 MSME Certificate Issuance Date 14/07/2022
- QHURTHE THIUTTS H&IT TATHYHS WHIV9S & forfag #t
fafy
. MSME Certificate Validity 13/07/2032 Uploaded MSME Certificate Download
UHUHTHE WHIVTYS Y Sear Juars fmgr a1 wHEHTHE
WA
Type of MSME Medium
THOWUHE ®f UHT
about:blank

3/4
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6/2/23, 5:21 PM %prlicalion Form

Declaration by the Applicant
e gRI Ga\'&ﬂﬁiﬂn

| do hereby declare that the particulars fuenished herein above are correct and true . | understand that in case any of the information and
particulars is found to be incorrect at any stage of scrutiny and investigation or thereafter, my application/registration is liable to be
rejected/cancelled .
A G arT T B § 5 SR fod U fravor wet @ Wy ¥ | B sl € e a2 ot ugara % A et ot R R S faaRor s urd o Gt
T STaEARRR AR ardiepenfiee e s i

| Agree/dgHd
Note/AIe

Separate application form should be used for registration of each individual well.

+ The application form should be completed in all respect before submission. Incomplete applications are liable for rejection. Any correction |
alteration shall be duly authenticated.

« In case any of the particulars/information is found to be incorrect at any stage of verification | scrutiny, the application is liable for rejection.

+ In case any of the particulars/ information fumished is found to be in correct at any stage even after issue of the AUTHORIZATION/
NO_OBJECTION CERTIFICATE FOR SINKING OF NEW WELL, same shall be liable for cancellation.

+ Please write 'N.A." against those items which are not applicable.

- Please attach the following documents along with the application:

- (a) Document showing proof of ownership of land;

(b) Photocopy of Aadhaar card / voter ID | ration card | any other proof of identification

- (c) Map showing location of the proposed well, which have been referred to in item no.2(a), (b)and(c).

« (d) Affidavit referred to in item no. 7(i) or 7(ii), as the case may be (if required)

« Additional Documents to be submitted with the application

+ (1) For Industrial User

« (a) An affidavit on non judicial stamp paper of Rs. 10/- regarding non availability of water supply from local government agencies in cases
where ground water requirement is up to 10 cubic meter/day.

+ (b) Certificate regarding non/ partial availability of fresh water/ treated waste water supply from the concerned local government water supply
agency in cases where requirement of ground water is more than 10 cubic meter/day.

(c) Ground water quality data of bore well/ tube well/ dug well in respect of existing industries from NABL accredited laboratories/Government
approved laboratories.

+ (d) Proposal for rain water harvesting/ recharge within the premises as per Model Building Bye Laws issued by Ministry of Housing & Urban
Affairs.

+ (e) Impact Assessment report: All projects extracting/proposing to extract ground water in excess of 100 m3/day in Notified and non-notified
areas shall have to mandatorily submit impact assessment report of existing/ proposed ground water withdrawal on the ground water regime
and also socio-economic impacts report prepared by accredited consultants. Pro-forma for the report is given in Annexure-1.

(Il) For Commercial User

(a) In cases where dewalering is involved, submission of impact assessment report prepared by a consultant on the ground water situation in
the area giving detailed plan of pumping, proposed usage of pumped water and comprehensive impact assessment of the same on the
ground water regime shall be mandatory. The report should highlight environmental risks and proposed management strategies to overcome
any significant environmental issues such as ground water level decline, land subsidence etc.

+ (b) An affidavit on non judicial stamp paper of Rs. 10/- regarding non availability of water from any other source in case water is required for
construction in safe and semi critical areas.

+ (c) Certificate from a government agency regarding non availability of treated sewage water for construction within 10 km radius of the site in
notified areas.

+ (d) Certificate of non-availability of water from local government water supply agency in respect of all categories of assessments units for
commercial use.

+ (e) Details of water requirernent computed as per National Building Code, 2016 (Annexure [), taking into account recycling/ reuse of treated
water for flushing etc. (in case of completed infrastruclure projects for commercial use).

+ (f) Completion certificate from the concerned agency for infrastructure projects requiring water for commercial use,

« The District Ground Water Management Council reserves the right to ask for any other document(s) from the owner applicant for examination
of the merit of the case.

about:blank 414
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Name of the Applicant
Address of the Applicant:

Company Name:

Serial No. of Application Form

Specimen Signature of the User:

Location particulars:

District

Plot No.
Municipality/Corporation
Holding No.

Rate of Withdrawal (m3/hr.)

Particular of the Proposed Well and Pumping Device

Type of the Well

Assembly Size (For Tube Well)

Diameter (For Dug Well)
H.P. of the Pump:

Maximum Allowable Rate of
Withdrawal (m%hr.):

Maximum Allowable Annual
Extraction of Ground Water:

This No-Objection certificate authorizes the owner applicant (use
ground water at a rate not exceeding that as shown at SI. (
annual extraction of ground water as shown at SI. (3k)

\ C‘ “'N
<\'

®

'\.

2928

Form 8 (C)

AUTHORIZATION/ NO-OBJECTION CERTIFICATE FOR SINKING OF NEW /
EXISTING WELL FOR INDUSTRIAL/ COMMERCIAL/ INFRASTRUCTURAL OR
BULK USER OF GROUND WATER

[Under Section 14 of the Uttar Pradesh Ground Water Management and Regulation Act, 2019.]
AUTHORIZATION/ NO-OBJECTION CERTIFICATE NO: NOC037440
VALID FROM 20/07/2023 TO 19/07/2028

PRADEEP KUMAR AGRAWALLA

ANNEXURE : AB

03/05/1945 Saka, 11:24 AM

GROUND WATER DEPARTMENT

{Namami bange & Rural Water Supply Department]

Ministry of Jal Shakti
Government of Uttar Pradesh

19TH FLOOR OFFICE TOWER PLOT NO 03 SECTOR 4 GREATER NOIDA WEST

GLD INFRAPROJECTS
PRIVATE LIMITED

GTBN0623NBU0037

Gautam Buddh Nagar
C-03

N/A

10.00

Tube Well/Boring

0.00

0.00
10.00

10.00

29700

http://upgwdonline.in/apps/ApplicationForm/DownIoad

Company Address

Date of Submission

Block

Ward No.

Date of Energization (In Case
of Electric Pump)

Purpose of the Well

Approx. Strainer Length (For
Tube Well)

Type of Pump to be Used:
Operational Device

Maximum Allowable Running
Hours Per Day:

Recharge Required:

Plot no.C-03,Sector-4,Greator
Noida G.B.Nagar

30/05/2023

Greater Nolda Authority

N/A
N/A

05/07/2021

Bulk User

0.00

Submersible
Electric Motor

9.00

57611.00

r) to sink a well in the location specified at SI. (2) for extraction of
3j), for Running Hours per day as shown at SI. (3K), and for maximum allowable
and is valid subject to the observance of the conditions stated overleaf.

Page 1 0of 3
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03/05/1945 Saka, 11:24 AM
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GENERAL CONDITIONS:

¢ In case of any change of ownership of the proposed well, fresh authorization has to be obtained.

» No change of location, design, rate of withdrawal and pumping device in respect of the proposed well as indicated at SL (2) and (3) of
this certificate shall be made without prior permission of the Competent Authority. Any deviation in this regard shall lead to cancellation
of this authorization

 For the purpose of measuring and recording the quantity of ground water extracted, every said user shall affix digital water flow meters
(conforming to BIS/ IS standards) having telemetry system in the abstraction structure, which record rate and quantum of extraction, at
outlet of pumping devices and it shall be presumed that the quantity recorded by the meter has been extracted by the said user, until the
contrary is proved. The rate of extraction of ground water from the well as shown in item 3(k) shall not exceed to the recorded rate from
water meters

 The concerned Authority reserves the right to stop extraction of ground water from the well due to quality hazards or any other reasons,
if the situation so demands

¢ In case of any change of ownership of the existing well, fresh registration has to be obtained.

» No change of location, design, rate of withdrawal and pumping device in respect of the existing well as indicated at Sl. (2) and (3) of this
certificate shall be made without prior permission of the Competent Authority. Any deviation in this regard shall lead to cancellation of
this registration

+ Incase, any of the particulars | information furnished by the applicant in his application for issuance of this registration is found to be
incorrect during verification at any subsequent stage , this registration is liable for cancellation.

 The Certificate of Authorization/ NOC shall be valid for a period of five years from the date of issue. The applicant shall have to apply for
renewal through a fresh application, at least ninety days prior to expiry of its validity,

« Construction of piezometers and installation of digital water level recorders with telemetry shall be mandatory for user. Depth and zone
tapped of piezometer should be commensurate with that of the pumping well. The data, obtained from digital water level recorders shall
be made available to this office on monthly basis

o Guidelines for Installation of Piezometers and their Monitoring

Piezometer is a borewell /tubewell used only for measuring the water level by lowering the tape/ sounder or automatic water level
measuring equipment. It is also used to take water sample for water quality testing when ever needed. General guidelines for installation
of piezometers are as follows:

o The piezometer is to be installed/constructed at the minimum of 50 m distance from the pumping well through which ground
water is being withdrawn. The diameter of the piezometer should be about 4" to 6”.

o The depth of the piezometer should be same as is case of the pumping well from which ground water is being abstracted. If,
more than one piezometers are installed the second piezometer should monitor the shallow ground water regime. It will facilitate
shallow as well as deeper ground water aquifer monitoring.

o No. of piezameters to be constructed & Type of water level monitoring mechanism shall be as per below table:

Monitiring Mechanism

S.No  Quantum of Ground water withdrawal {cum/day) No.of piezometers required
Manual  DWLR with Telemetry
1 <10 0 0 0
2 11-50 1 1 0
3 50- 500 1 0 1
4 > 500 2 0 2

o The measuring frequency should be monthly and accuracy of measurement should be up to cm. the reported measurement
should be given in meter upto two decimal.

o For measurement of water level sounder or automatic water level recorder (AWLRY)/ Digital Automatic water level recorder
{DWLR) with telemetry system should be used for accuracy.

o The measurement of water level in piezometer should be taken, only after the pumping from the surrounding tube wells has been
stopped for about four to six hours.

o All the details regarding coordinates, reduced level (with respect to mean level), depth, zone taped and assembly lowered should
be provided for bringing the piezometer into the Hydrograph Monitoring System for Ground Water Depattment, Uttar Pradesh,
and for ils validation.

o The ground water quality has to be monitored twice in a year during pre-monsoon (May/June) and post-monsoon
(October/November) periods. Quality may be got analyzed from NABL approved lab. Besides, one sample (1 It capacity bottle) to

http://upgwdonline.in/apps/AppIicationForm/DownIoad Page 2 of 3
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the concerned Director, Ground Water Department, Uttar Pradesh, for chemical analysis.
o A Permanent display board should be installed at piezometer/Tube wells site for providing the location, piezometer/ tube well
number, depth and zone tapped of piezometer/tube well for standard referencing and identification.
o Any other site specific requirement regarding safety and access for measurement may be taken care of.
« Any other condition(s) that may be imposed by the concerned Authority.
» Incase, any of the particulars | information furnished by the applicant in his application for issuance of this permit is found to be
incorrect during veritication at any subsequent stage, this permit is liable for cancellation.

SPECIFIC CONDITIONS:

» (A} For Industrial User: No Objection Certificate for ground water extraction by industries shall be granted subject to the following
specific conditions:

« i) No Objection Certificate shall be granted only in such cases where local government water supply agencies are not able to SLippIy the
desired quantity of water.

= ii) All industries shall be required to adopt latest water efficient technologies so as to reduce dependence on ground water resources.

« i) All industries abstracting ground water in excess of 100 m3/d shall be required to undertake annual water audit through Confederation
of Indian Industries (Cll)/ Federation Indian Chamber of Commerce and Industry (FICCI)/ National Productivity Gouncil (NPC) certified
auditors and submit audit reports within three months of completion of the same to Ground Water Department Uttar Pradesh. All such
industries shall be required to reduce their ground water use by at least 20% over the next five years through appropriate means.

¢ iv) Construction of observation well(s) (piezometer)(s) within the premises and installation of appropriate water level monitoring
mechanism as mentioned in General Condition no.10 shall be mandatory for industries drawing/ proposing to draw more than 10 m3
/day of ground water and. Monitoring of water level shall be done by the project proponent. The piezometer (observation well) shall be
constructed at a minimum distance of 50 m from the bore well/production well. Depth and aquifer zone tapped in the piezometer shall
be the same as that of the pumping well/ wells. Monthly water level data shall be submitted online to the Ground Water Department, UP,

» V) The proponent shall be required to adopt roof top rain water harvesting/ recharge in the project premises. Industries which are likely to
pollute ground water (chemical, pharmaceutical, dyes, pigments, paints, textiles, tannery, pesticides/ insecticides, fertilizers, slaughter
house, explosives etc.) shall store the harvested rain water in surface storage tanks for use in the industry,

e vi) Injection of treated/ untreated waste water into aquifer system is strictly prohibited.

- vil) Industries which are likely to cause ground water poliution e.g. Tanning, Slaughter Houses, Dye, Ghemical/ Petrochemical, Coal
washeries, other hazardous units etc. (as per CPCB list) need to undertake necessary well head protection measures to ensure
prevention of ground water pollution.

* (B) Infrastructural User: The No Objection Certificate for ground water abstraction will be granted subject to the following specific
conditions:

o i) In case of infrastructure projects that require dewatering, proponent shall be required to carry out regular monitoring of dewatering
discharge rate (using a digital water flow meter) and submit the data online to Ground Water Department, UP as applicable. Monitoring
records and results should be retained by the proponent for two years, for inspection or reporting as required by District Ground Water
Management Council.

« i) Installation of Sewage Treatment Plants (STP) shall be mandatory for new projects, where ground water requirement is more than 20
m?® /day. The water from STP shall be utilized for toilet flushing, car washing, gardening etc

Date :24/07/2023

Place:Gautam Buddh Nagar

This certificate is electronically generated and does not require digital signature

htlp://upgwdonline.in/apps/AppIicationForm/DownIoad Page 3 of 3
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GREATER NQ\DAWEST

Dated:12 /07/2022.
To

The Sy, Manager,
Work-€irete=10, A\ \ove e D@\
Plot No.01, Knowledge Park-Tv,

Greater Noida Industrial Development Authority,
Gautam Buddh Nagar (UP),

SUB: GRANTING WATER CONNECTION FOR PR

BLUE SAPPHIRE PLAZA» AT PLOT NO.C-.3, SE
NOIDA (WEST).

OJECTA “GALAXY
CTOR—O4, CREATER

Respectled sir,

l, a reminder letter is given, herewith, to you

that a water connection is required for our project. The copies of Occupancy certificates

obtained enclosed for ready reference.

Please grant water connection to supply water as earliest.
'hanks and regards,

For SLRINGRARROJECTS PRIVATE LINITED )

(Aryan Kaushik)
Authorised Signatory
M. No.9891302555.

‘s Si i LSC,
Regd. Office: Unit No. 105, First Floor, Vardhaman’s Sidhant Shopping Plaza,

r GLD INFRAPROJECTS PRIVATE LIMITED (CiN: U45400DL2016PTC291160)
hﬁ Qavita Vihar Nalhi-110092
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Fee Payment Stip

ANNEXURE » A¥

41t Fee Payment Details for Unit Id - Unit Name : UPSWP21166769401 - GLD INFRAPROJECTS

PRIVATE LIMITED

| |
. D ‘ment PN
Sr.No. epartm Service Name
: (Name !
| | [
[
(Grant of
|Ground Water \Authorization for
Department  Abstraction of
| |Ground Water_
| Close |

hiing finiveshmitra 1 nin inMmmacters/FaePavmeant a’ny

Required
Fee
Amount
In (INR)

Transaction

details 'r
- Payment

Transaction Status

ID

Transaction

Date

ID : 92543766
2023-06-02
13:08:32

Paid

1/
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Date: 04™May, 2023. o GE NE) '% AaWEST

The Regional Officer, 3 ‘ '

Uttar Pradesh Pollution Control Boaid,

Greater Noida, - ~

A-1, 1* Floor, Commercial Complex,
Beta-2, Greater Noida; GautamBudh Naga_r,

E-mail: rogreaterneida@uppeb.in

Phone/Fax 0120-232102.

REPLY TO YOUR NOTICE/ LETTER BEARING NO. 1838/NGT-54/22, DATED
21/03/2023, REGARDING COMPLIANCE OF ENVIRONMENTAL ACTS- &
ORDER DATED 15.11.2022 PASSED BY HON’BLE NGT IN OA NO. 392 / 2022
TITLED AS ‘PRASUN PANT & OTHERS VS. UNION OF INDIA &ORS".

Respected Sir, . : : s

At the outset we would like to bring in your kind notice that our project stands completed j
and the OCs in this respect has been issued by the GNIDA which are enclosed herewith as
Annexure: A and the Units have been duly handed over and are been occupied by the
respective allottees/owners therefore Wwe are not using water for any ongoing con‘strucﬁtm
in the project. B 3

Our company is aware of its responsibility towards society and environment protection,
We have taken requisite steps in this regard. We have taken measures and installed the
Rain Water Harvesting system at our premises in order to contribute to the quality and
quantity of ground water. The Sewage Treatment Plant is installed and functioning, For

watering the green area and for cleaning of the premises we are using recycled water,

Our company always complies with the rules and regulation which are govern by law, we
have taken all the required NOCs from the concerned departments and have also applied
and have sent may remiriders to the Water Department- GNIDA. to provide ug the -
Permanent Water Connection, the last reminder dated 12/07/2022 duly acknowledged by -
GNIDA. is enclosed as Annexure: B, but it is the total failure of the GNIDA to provide -
potable water in our project til] date, Since water is the basic need of all hence we are left )

ASTEROID SHELTERS HOMES PVT, LTD.
CIN : U70200DL2012PTC245035 | -
. ._Corp“Ofl'.:ﬂGalasqLBIUESapphira?faza,..ﬂﬂlﬂoan..EJOLNOM,S&C&!&,-&‘G&MOIMOMOQH; '
Regd. Off.; Unit No~105, First Eloor Vardhmans Sidhant Shopping Plaza, LSG, Savita Vihar, ‘Dem}az age'
Q'ALL A)(Y . Site Off.: Commerclal Plot No.- C-1A, Sector-4, Greater Nolda (west) ' ' T8
c.a"_: 012074396009,_ 9211088000 . omqlt:‘ lnrp@mggalaxyg;cug.c_gm . 'web“sllt‘a: wwwithegalaxygroup.com
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Further, GNIDA is at.fault for not providing the water c_onnébtion de_s_,pi'te‘df‘m&xinium ‘

units of the complex has been oceupied by their respective owners,

We have ﬁeith,ér="‘di‘8'0'bb?éd nor broke any rule/ regulatioﬁ which i in the refétred order

. passed by the Hon'ble Tribunal therefore there is no such liability oni s to pay any aniount

as penalty/compensation much less than the 0.5% of the project cost. It would be against -

the interest of justice and would cause undue financial and othei irreparable losses if any
adverse action is taken against us, rather the GNIDA should be noticed for its failure and
should be ordered to provide water connection/water s

duties.

The temporary bore-wcll‘-havab\eéﬁ,;instaﬂed legally for underground water extraction for
hiiman consumption which: is essential need for the human Tife.- ' < '

Ve had followed the ruies an'd'régulaﬁ'on and shall 'ﬁu:the:j do all needfil "aCtiviﬁes in
compliance of all the procedures/policy / guidelines-as formulated & circulated by your

kind office, and it is to intimate that there is no such theft of water/illegal use of ground -

water, but for human consumption as water is essential need for the life; It might be the
. false and wrong information, which were given by some unknown persons to bookusina

false case, with a mala-fide intent to extort noney. from us,

~ We havenever violated the order which was passed by Honourable NGT in OA No-392/
2022, Prasun Pant and others vs Union of India and others, - o

We request'you that onthc humamtarmn grounds and in the interest of justice the Notice

Letter bearing no. 1838/NGT-54/22, DATED 27103/2023, which is under reply be

withdrawn and no adverse step be taken against vs. AL e T &

- We hope our concerns be taken mto consideration and pgo_té?tion be granted to us.

" Thanks, and Regards L
For Asteroid ._Shgl'tfe'rs.. Homé,s Pvt Ltd :
V) (0 xlnmrsons U
(Authorised Signatory)

2tPage |
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ANNEXURE : B

Greater Noida Industrial Development Authority

Plot wo-01, Sector-knowledge park-04, Greater Noida,

Dated.... 13 >0 :;t.r,.zmy
To,
MIS ASTEROID SHELTER HOMES MLTD.
C-01A, SECTOR-04
GREATER NOIDA WEST

I'hereby certify that the erection/re erection / alteration / demolition of the building
o plot no- C-01A, SECTOR-04, Greater Noida . completed under the supervision
ot technical person or namie Mr. GYAN P. MATHUR ,COA no- CA/ 1980/5769
and building has been inspected by officers of the authority and declare thar the
building conforms in all Fespects to the requirements of the regulations in respect
ol oceupancy | structural safety based upon the structural seability certificate and
the completion certificate submitted by the surrounding and is fit for occupatian, 1
have 1o inform you that occupancy certificate of AREA = 23294696 SQM.. is
being granted by the authority with the following conditions.

I. Before making any changes i the existing building prior permission from the
Authority is required,

2. If demanded by the Authority your will be liable to pay charges for the

provision of any further fucilities/development/improvement.

A copy of the drawings shall always be kept at site and shall be made available

to any officer of the Authority on demand.

4. You are required 1o follow the terms and conditions as indicated in lease deed
and various NOC issued by different organizations.

5. Guate/s shall open on the service road only, direct access to main cariageway
shall not be provided.

6. No parking will be doue on road and parking shall be used only for purpose of
users as designated in the plan,

7. You are required to maintain green out side the plot,

.

Yours Faithfully

Town planner

Erxcl:  Copy of one set drawings ()
Copy to; G.M. (Engg.) for information and n.a.

Towh planner
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Greater Noida Industrial Development Authority

Plot nee0 1, Sector-knwledpe park-000, Grenter Nofd,

PLOAMMIOTS A £ 8 T

z Duted...0 5 we QU RN
o,
MIS ASTEROID SIIEL TR HOMES (Y 11D,
CAOTA SECTOR-0
GREATER NOIDA WEST
Sir,
Fhereby certity that the erectionfee erection of the huilding on plot no- C-014A,
SECTOR-04, Cireater: Noidu . completed ander the supervision of Mr. GYAN T
MATUUR LCOA nos CA/ 19808769 ] building. hus been inspected by officers of the
authority and dectare that the building does not canforms in respeets of the lollowing
requireients of the greater Noids building repulationsfdivections as amended |

Lo Time extension certificate o be tuken from property departiment,

However, u temporary oeeupaney certificale is being issued for a period of 18
Months for having winl PAR AREA = 12976.057 sqm, with subject 1o the condition that the
above mentioned defeet/diserepancies will be got corrected and a fresh completion
certificate is submitted to the Chiel Exeeutive Officer for further necessary |

Yours faithfully

o0

-)ﬁ
oV
29

SR. MANAGER

Lnel: Copy of one set drawings ()
Copy to: G.M. (Engg.) for information and n.a. \
OSD. (builder) for information and n.a,
MGR. (law) for information and n.a.
SR. MANAGER

Scanned by CamScanner
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APPLICATION FOR OBTAINING GRANT
CERTIFICATE FOR SINKING OF E
faerm gu Hr fdr 2 wfter

(Any Commercial or Industrial or Infrastructural or B
AT TEEATHD 2ar

Form 8 (A)/%TH 8 ()

HemEr

\ GROUND WATER DEPARTMENT

(Namami Gange & Rural Water Supply Department}

Ministry of Jal Shakti
Government of Uttar Pradesh

OF AUTHORIZATION/NO OBJECTION
XISTING WELL IN NON-NOTIFIED AREA
3Tded

YHIOTYA YT 634 & faw

ulk user)

[Under Section 14 of the Uttar Pradesh Ground Water Manaéﬁment and Regulatlon Bill, 2019]

Applicant's Details
H‘I%‘nﬁiﬂﬁm

[T 14, 3R Waer yn{

ST Waue der faffana

2019 %

Type of Applicant Behalf of Firm/Company Application Number GTBN0424NC0O0037
HTAEE BT HhR e "o
Application Date 04/05/2024
3 fafer
Name of the Applicant PRADEEP KUMAR AGRAWALLA
3P BT AT
Mobile No. 9810250055 Email ID. asterlodsheltershomes@gmail.com
WS {R ELCEEE
Date of Birth 28/06/1966 Gender Male
wfafer fam
Nationality Indian ID as Address Proof Aadhaar Card
R fRar wmor 3 and
Aadhaar Card Number 6561-8781-5475 Uploaded Aadhaar Card Download
3YATS T M1 3R B
House No./Flat No./Building No. 19TH FLOOR OFFICE TOWER
HBTT H0/Fete [o/Maw |o GALAXY BLUE SAPPHIRE PLAZA
PLOT NO.03 SECTOR-04
GREATER NOIDA WEST
City/Town/Post Office GAUTAM BUDDHA NAGAR State Uttar Pradesh
TR/BET/URE 3ifhE T
District GAUTAM BUDDHA NAGAR Pin Code 201310
ELLr fiT w1
Designation AUTHORISED SIGNATORY Company Name ASTEROID SHELTERS HOMES
g HL BT A PVT LTD
Company Address Plot No.C-01 A,Sector-4,Greater Authorization Letter Download
T BT gar Noida,G.B Nagar U. wfUeR O
Details of Existing Well
FY 1 faaor
District Gautam Buddh Nagar Block Greater Noida Authority
S[Yg 210
Plot No./Khasra No. C-01 A Municipality/Municipal N/A

TS W1/ G T

about:blank

Corporation

TR UIfeid/TR fimg

1/4



04/05/2024, 10:29

Ward No./Holding No. N/A
Particulars of The Existing Well
P9 HT @RI

Date of Construction/Sinking of 04/01/2016
Well
Fu & famfor fafer

Housing Pipe If Any
a3

Strainer Details
G

Material of Strainer PVC
VR 6 arnh

S.No. Strainer Installed at what Depth from

H Ground Level (in Meter)

B R, -FR A fat merd w wenfia &
(e M)

1 48.00

2 54.00

Approx. Depth of Well (In meter) 60.00

T B THIAA T (e W)

Give Particulars Regarding Water Quality of the Well

U Y Srefta v b1 favor &
Details of Existing Pumping Device
3T T fqawor

Type of Pump to be Used Submersible

WA f5d ST aTe U BT YR

Horse Power (H.P)

Bt wTeR (v

Operational Device Electric Motor

eI Iuawur

Details of Utilization of Well
%Y & 39N T faaor

Purpose of the Existing Well Commercial

faerm u @1 3ea?

Daily Running Hours 6.60

e 3w (22 )

Upload NOC Download

AT THIOTYH 3qdlE Y

about:blank

2941

NOC Application Form

Uploaded Land Details
3rueits fasar et iy @1 fawor

Type of the Well

P B HBR

No

Number of Strainer(s) 2

VR dom
Strainer Installed upto what Depth from Length (In
Ground Level (in Meter) meter)
VR, - W et mewrd aw wenfia 3 war§ (e )
(e #)
54.00 6.00
60.00 6.00

Whether there has been Any No
Adverse Report Regarding

Water Quality of the Well?

T FY & e B o & d@dy F

o wfige o 2

N/A

. Pump Capacity (In m3/hr) 15.00
. 4 &rar (m3/hr)

- 10.00

' Date of Energization 17/01/2016
farerfieseor fafer
Annual Running Hours 1980.00

a1 39 (22 )

Whether the Water Suppliedin  No
Well Area Through Pipe Water
Supply or Not?

T & N 5Tt B 3Tgf gy

STergfi & wmea ¥ gt 82

Length of Section Pipe (in 35.00
Meter)

AR 15 it wiard (fiew )

Download

2K-

Tube Well/Boring

Diameter (In
millimeter)

W (et &)

200.00

200.00

2/4



04/05/2024, 10:29

Whether Rain Water Harvesting Yes
Structure has been

Constructed within the

Premises?

7T 9 & 99 et Haaa dveAT

1 fmtor fisar mem &2

Maximum Allowable Annual Extraction of Ground Water:

In cases where dewatering is Download
involved, submission of impact
assessment report prepared by
a consultant on the ground
water situation in the area
giving detailed plan of
pumping, proposed usage of
pumped water and
comprehensive impact
assessment of the same on the
ground water regime shall be
mandatory. The report should
highlight environmental risks
and proposed management
strategies to overcome any
significant environmental
issues such as ground water
level decline, land subsidence
etc.

Certificate of non-availability of Download
water from local government

water supply agency in respect

of all categories of

assessments units for

commercial use.

Details of water requirement Download
computed as per National

Building Code, 2016 {Annexure

1), taking into account

recycling/ reuse of treated

water for flushing etc. (in case

of completed infrastructure

projects for commercial use).

Capacity of Structure, Constructed for Rain Water Harvesting ( M3
)
at 1t 3 e 3 Al wikem B grevar (Mo?)

Does industry come under Yes
MSME?
41 3EMT MSME % st s & 2

MSME Certificate No.

THUHTAE HHIOTOS ST

UDYAM-UP-28-0018056

MSME Certificate Validity 02/05/2031
THCHUHE YHTOTOH BT dumy
Type of MSME Small

THUHTHE BT HBR

about:blank

2042

OC Application Form

Any Other Information Which
You Would Like to Furnish
B 39 TG Y 3T J2m
AT aiga &

Certificate from a government
agency regarding non
availability of treated sewage
water for construction within 10

" km radius of the site in notified

areas.

Completion certificate from the
concerned agency for
infrastructure projects requiring
water for commercial use.

An affidavit on non judicial
stamp paper of Rs. 10/~
regarding non availability of
water from any other source in
case water is required for
construction in safe and semi
critical areas.

899.00

MSME Certificate Issuance
Date

TACHUHE WHIoTaR ¥ w6
fafer

Uploaded MSME Certificate
39S foar T gaeHTHE
HHTOTOH

N/A

29700.00

Download

Download

Download

03/05/2021

Download

29,

3/4
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04/05/2024, 10:29 NOC Application Form

Declaration by the Applicant
TG GRT IO
I do hereby declare that the particulars fuenished herein above are correct and true . | understand that in case any of the information and
particulars is found to be incorrect at any stage of scrutiny and investigation or thereafter, my application/registration is liable to be
rejected/cancelled .
ﬁqammﬁﬁmﬁﬁ?mﬁawﬁmwaﬁawﬂﬁm&‘éﬁmﬁaﬁmﬂsﬁw%ﬁﬁmwwﬂwﬁwmmuﬁwﬁﬁwm/
AEABIOT 3 ipa/fRET fsg o g gy

| Agree/dgHd

Note/Ale

« Separate application form should be used for registration of each individual well.

» The application form should be completed in all respect before submission. Incomplete applications are liable for rejection. Any correction |
alteration shall be duly authenticated.

« In case any of the particulars/information is found to be incorrect at any stage of verification | scrutiny, the application is liable for rejection.

+ In case any of the particulars/ information furnished is found to be in correct at any stage even after issue of the AUTHORIZATION/
NO_OBJECTION CERTIFICATE FOR SINKING OF NEW WELL, same shall be liable for cancellation.

- Please write 'N.A.' against those items which are not applicable.

« Please attach the following documents along with the application:

» (a) Document showing proof of ownership of land;

» (b) Photocopy of Aadhaar card / voter ID | ration card | any other proof of identification

+ (c) Map showing location of the proposed well, which have been referred to in item no.2(a), (b)and(c).

- (d) Affidavit referred to in item no. 7(i) or 7(ii), as the case may be (if required)

» Additional Documents to be submitted with the application

» () For Industrial User

- {a) An affidavit on non judicial stamp paper of Rs. 10/- regarding non availability of water supply from local government agencies in cases
where ground water requirement is up to 10 cubic meter/day.

- (b) Certificate regarding non/ partial availability of fresh water/ treated waste water supply from the concerned local government water
supply agency in cases where requirement of ground water is more than 10 cubic meter/day.

+ (c) Ground water quality data of bore well/ tube well/ dug well in respect of existing industries from NABL accredited
laboratories/Government approved laboratories.

» (d) Proposal for rain water harvesting/ recharge within the premises as per Model Building Bye Laws issued by Ministry of Housing & Urban
Affairs.

+ (e) Impact Assessment report: All projects extracting/proposing to extract ground water in excess of 100 m®/day in Notified and non-notified
areas shall have to mandatorily submit impact assessment report of existing/ proposed ground water withdrawal on the ground water regime
and also socio-economic impacts report prepared by accredited consultants. Pro-forma for the report is given in Annexure-1.

+ {Il) For Commercial User

« (a) In cases where dewatering is involved, submission of impact assessment report prepared by a consultant on the ground water situation in
the area giving detailed plan of pumping, proposed usage of pumped water and comprehensive impact assessment of the same on the
ground water regime shall be mandatory. The report should highlight environmental risks and proposed management strategies to overcome
any significant environmental issues such as ground water level decline, land subsidence etc.

(b) An affidavit on non judicial stamp paper of Rs. 10/- regarding non availability of water from any other source in case water is required for
construction in safe and semi critical areas.

+ (c) Certificate from a government agency regarding non availability of treated sewage water for construction within 10 km radius of the site in
notified areas.

+ (d) Certificate of non-availability of water from local government water supply agency in respect of all categoties of assessments units for
commercial use.

« (e} Details of water requirement computed as per National Building Code, 2016 (Annexure ), taking into account recycling/ reuse of treated
water for flushing etc. (in case of completed infrastructure projects for commetrcial use).

(f) Completion certificate from the concerned agency for infrastructure projects requiring water for commercial use.

» The District Ground Water Management Council reserves the right to ask for any other document(s) from the owner applicant for examination

of the merit of the case.

about:blank

4/4
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diamon.
Dared:2/07/2022, - D\al q -
" GR.NOIDA WEST

The Sr. Manager,
Work Cirele-+0, \daes D -
Plot No.01, Knowledge Park-1v,
Greater Noida Industyial Developnient Authority,
Gautam Buddh Nagar (UP), .

SUB: GRANTING WATER CONNECTION FOR PROJECT: “GALAXY
DIAMOND PLAZA» AT PLOT NO.C-14, SEC'I'OR-O4, GREATER
NOIDA (WEST). \

Respected sir.

1 continuation o Our previous request letter dated 03.09.2019 to you, a reminder letier s

given, herewith, 1o you that a water connection is required for our project The copies of

occupancy certificates obtained enclosed for ready reference. -

Please grant water connection to supply water ag carliest.
Thanks and regards,
W AsteroiiR ST rﬂ%r‘ﬁtgs Pvt. Led,
swatow - % 'YV

(Arvan K.;dush k)

Authorised Sjp atory . S et aat ; £
M. ‘\3098‘) 1302555, ' g -,'_.'h ‘3\3\03"
T '. o 1\551\ gl
N S ™

ASTEROID SHELTERS HOMES PVT. LTD.

. 45035 _ -4 Gres a-201009
E;% gg:p %ﬁgogz?:gi\? IBZJEJ gazpphlm Plaza, 19th Floor, Plat No--C-03, Sector-4, Greater Noid

thar, Dalhi-02
Regd. Off.: Unil No-105, First Floor Vardhmans Sidhant Shopping Plaza, LSC, Savita Vihar

1) 4
h =) ; No,- C-1A, Sector-4, Grealer Nolda (wes ! @ lasyaroup.com
g:lel'%fl[gﬂ(ffgég](?(;gl.a!;g:?lt)Bgo{]G-umall:lnfc@lhegf"ﬂ’wgm“pmm website: thegalexyy



75945 ANNE XURE : BE

04/05/2024, 12:26 Fee Payment Slip
™ All Fee Payment Details for Unit Id - Unit Name : UPSWP21167663702 - ASTEROID SHELTERS ({2_
HOMES PRIVATE LIMITED
| | ' 1 T Bank |
Required ’;‘:zlii:ctlon
Department A Fee . Payment
Sr.No. Service Name Payment ID Transaction
Name Amount D Status
{ In (INR) Transaction
_ - B L _ [Date o
‘ Grant of ID:
j,  |Ground Water Authorization for |5, UP01524040013021299295107087  Ipyiq
Department  |Abstraction of 2024-04-09
Ground Water - |13:03:01

| Close |

https://niveshmitra.up.nic.in/nmmasters/FeePayment.aspx n



Sr.No.

|
|
|

o

(5]

f29

tn

Status Name

Status Change Date

FEERAID
03/04/2024

FEE PENDING
05/0472024

F=E PENDING

3: A‘.:"i'\'\l

V=i luls

i
S
)
5‘3

S.“.‘

O I N A
AR .
oA LU

for Payment, Proceled o p.aya _
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TRANSACTION DONE

| SUCCESSFULLY

Nivesh Mitra portaL

Fee Dotails

[Amount : Trans Status : Trans ID : Trans Date:

PaymentiD]

i T
SOUG PAII]*

29510703? 2024—04—09 UP01524040513021299

| NOCAppiléation Flubmltted!by i . | -
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M/s Galaxy Royale, Yol
Plot No. GH-03, Sector-16C, Gaur City 2, 0 YR Hehror

Oreater Noida, Gautam Budh Nagar

fava:  unfaver sffrm TRIT SM0%0 VAT 392 /2029 WA YT 9 3= 99 gEa sife sfiear 4
g W g andst feo 15.11.2022 & IFdIer & WeeT 3| ; ;

IR 3T AT 15.11.2022 1 arreR Yrled ovl 3y ske A srmfy e g Py &
W1 fRRI 20.12.2022 RT AT Y 4 Wﬁﬂ%@?{ﬂ‘iﬂﬁ?ﬁﬁW%W%ﬁ?@WWW
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Date: 12" May, 2023.
The Regional Officer,
. Uttar Pradesh’ Pmllutlon Control BoarcL
- Greater Noida,
~ A<1. 1% Floor, Commercial Compiex _
Beta-2, Greater Noida, GauhunButhagar
E-miail: rogreaternoida@uppceb.in

Phone/Fax 0120-232102.

- REPLY TO YOUR NOTICE/ LETTER BEARING NO. 1818/NGT-54/22 DATED et
27/03/2023, REGARDING COMPLIANCE OF ENVIRONMENTAL: ACTS &
.+ ORDER DATED 15.11. 20"2 PASSED BY HON’BLE NGT. IN OA NO 392 12022
“TITLED AS ‘PRASUN PANT & OTHERS VS. UNION OF INDIA &ORQ’ '

. Rc,spected Sir, 3
- . Atthe outset:we would:like to bring in your kind niotice that Gur pr03 ect stands.completed . - .
and the' OCsin this respect has been issued by the GNIDA which ‘are enclosed herewithas <~ -
- -Annexure: A and the Units have been duly harided over and are been occupied by the -
- _respective allottees/owners therefore we are not using. water for-any-ongoing: constructxonf_:,;_ e
in the project. E

.

.. Our company is aware of its responsibility towards society and envxronment _protection. !

“We have taken requislte steps in this regard. 'We have taken measures and installed the. g,
-Rain Water Harvesting sybtern at our premises in order to contribute to the quality and

. ‘quantity-of ground water. The Sewage. Treatmeit Plant is installed and funcﬂonmg o, e
v W 1teimg the green area and for cleamng of the premlses we a.rf: usmg rccycl(,d water,

“Our company always complies with the rules and regulation whlch -are govern by law, we -
- have taken all the required NOCs from the concerned departmcnts and have also applied
o to'the Water Dcpartment— GNIDA to increase width of pipe to enhance Water flow in-
- project; the request letter dated 12.07.2022 duly acknowledged by GNIDA is enclosed as =
. Annexure: B, but it is'the total failure of the GNIDA to provide enhanced water in'out . "5 -
~-project till date. Please be assured that we are ot at all explmtmg the ground wat o
Wwe are waiting for the enhanccd supply of the water by GNIDA : m :

*_ PRITHVEELINK BUILDWELL PVT. L¥D.
CIN : U70109DL2012PTC244147 .

4 Corp. Off: Galaxy Blue Sapphira Plaza, 19th Floar, Plot No--C-04, Sector-4, Greater Moida-201009
Sl .__.;;'_Regd Off . Unil No=103, First Floor, Vardhmans Sidhant Shopping Plaza, LSC, Savita Vlhar Delhl 110092
4500 Site Off.: Plot No. GC-3JIGH-16C, Gaur Cily-2, Gr. Noida (West)

' Call: 0120- 4805069 9241088000 | amail: mfo@lhag"‘éiaxyqroup (o, crm@gafaxymyale r‘qm

Website: wnw, thegalsxygroup.c com . .
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- We have neither chsobasyed or roke any rule / rcgul' on wihi

'?[Ll?, Prasun Pant and ther

I'o&- Prxthveejink.B i

Further, GNIDA i

incteasing fhe :"&tﬁr SUppisf dosphie 61 of m"' imum anis
c uplu‘:d by lhclr respec v o

pclhbed b}r the Hon'bl
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Occupancy Certificate ANNEXURE R-2

GREATER NOIDA INDUSTRIAL DEVELOPMENT AUTHORITY
Plot No. 01, Sector Knowledge Park-04
Greater Noida City, GB Nagar 201308

L4

Page No.11

Ref No-(Plg.)BP-3208 (C) /2019/ “ i 9

Dated:- 2| /06/2019

To, -
M/s Prithveelink Buildwell Pvt. Ltd,
H-175, Sector-63
Noida (U.P)
Pincode-201301 3=
Sir/Madam,

L hereby certify that the erection/re erection/alteration /demolition of building on Plot
No, GC-3J/GH-03 In Sector-16C, Greater Noida completed under the supervision of Technical
Person Mr. Anuj Agarwal Architeet COA No.-CA/1996/19503 and building has been
inspected by the officers of the Authority and declare that the building confirm in all respects
to the requirements of the regulations in respect of Ocoupancy, Structural safety based upon the
structural stability certificatc and the completion certificate submitted by the conncerned
Technical Personnel, hygienic and sanitary conditions inside and the surrounding and is fit for
occupation. | have to inform you that Tower-C, Unit=211 {Builtup Avea of
FAR=15187.61 Sqm & Additional 15% Area=1746.90 Sqm} Total Units=211 &
Community building {Builtup Area of FAR= 252.92 Sqm. Occupaney Certificate is
being granted by the Authority with the fallowing conditions.

’
I. Before making any changes in the existing building prior permission from the
Authority is required. i
2% " 1f demanded by the Authority you will be liable to pay charges for the provision of any

further facilities/development/improyvement.
A copy of the drawing shall alays be kept at site and shall be made available 1o any
ofticer of the Authority on demand,

L

4, You are required to follow the terms and conditions as indicated in lease deed and
various NOC issued by different organisations.

8 Gate/s shall open on to the service road only, direct access to main carriage-way shall
not be provided. ;

6. No parking will be done on road and parking shall be used only for purpose of users
as designated in the plan.

7. You are required to maintain green outside the plot.

Yours faithfully

\Q4&§\

Town Planner
Encl:  One Set of drawings( )
Copy to G.M (Engg. Deppt.) for information and n.a. A
Copy to Mgr (Builder Deppt.) for information and n.a.. 7
Copy to Mgr (Computer Deppt.) for information and n.a, //

Town Planner

48
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Da led:{2./07/2022,
To

The Sr. Manager.,
Work-Cirete- H, \~A\ e "D @Y
Plot No.0t, Knowledge Park-1V,
Greater Notda Industrial Dévelopment Authority,
Gautam Buddh Nagar (UP).

SUB:  INCREASE WIDTH OF PIPE TO ENHANCE WATER FLOW IN
PROJECT: “GALAXY ROYALE” AT PLOT NO.GC-3y, /GH-16C,
GAUR CITY-2, GR, NOIDA(WEST).
Respected sir, \
You are requested to increase width of pipe from 2 inches to 6 inches to enhance water

flow in connection already provided, ag captioned subject, because supply of the water js
very lessthan as required, The copies of Occupancy certificates obtained cenclosed for

ready reference,

Please enhance flow of water ag earliest.

Thanks and regards,

For Prithveelink Buildwell Pvt, Ltd.

N

(Aryan Kaushik) b
Authorised Signatory l
M. No.9891302555 n

h PRITHVEELINK BUILDWELL PVT. LTD.

: U701090L2012PTC244147 ‘ .
((:::::p. Off: Galaxy Blue Sapphire Plaza, 19th Floor, Plot No--C+03, Sector-4, Greater Noida-201009

o \ ar, Dalhi-110092
Regd. Off .: Unil No-105, First Floor, Vardhmans Sidhant Shopping Plaza, LSC, Savita Vihar, Delh

5 - . Noida (West)
ite Off.. Plot No. GC-3J/GH-16C, Gaur Clly-2, Gr . - o s
g:ﬁ' 0120-4805000, 9211088000 | emaii: info@theg’alaxygroup.com. crm@galaxyroyale,co

Website: www.thegalaxygroup.com

ANNEXURE :C3

1.9
3



2953 ANNE XURE : D1 (cotly)

_— ¥ gy JgHOT Frizor 91 S0.

s ———n
e .
N UTTAR PRADESH POLLUTION CONTROL BOARD

RefNo- YL AAsuid 3 / C-1/¢A050d1-158 / gufoafio / 2023 Date: [0, .20/ 0045

Rar % yshra
M/s Galaxy Vega, (Promoter- M/s Panchtatva Promoter (P) Ltd.),
GH-08C, Sector-Techzone-1V,

Gr. Noida west.

Rva—io iy gRa aifyaxyr, 7¢ Aol & 9\Rig 3Movo AT 392 /2022 N WIRG SR feeie
15112022 & et ¥ gRaANET & Rwe Interim/floor level Compensation s
b oM @& ey # |
w5 mo i 'Ra aifvawor, s Rec N 3N0T0 AT 392 /2022 N wifd arrder

fRT1% 15.11.2022 @ HwT 3y e -

“....Following the above order, we issue directions for sealing of all illegally
operating borewells and recovery of compensation for illegal extraction of ground
water in the past considering the cost of such water with deterrent element and the cost
of replenishing ground water level. In absence of clear data on these aspects,
interim/floor level compensation can be equal to atleast 0.5% of the project cost of the
PPs, apart from remedial action for future. The PPs may deposit compensation with the
respective District Magistrates and the State PCB within one month from today, failing
which the District Magistrate will be free to take coercive measures including filing of
theft cases against the projects extracting ground water without permission and
stopping the ongoing projects. Final compensation may be assessed by the joint
Committee comprising of Regional Director, CGWB, Northern Region/or his
Representative, representative of Uttar Pradesh Pollution Control Board and the District
Magistrate. ... .. ",

ge f& 0 v wRa sifiew, oF Reelt 3 g 30Y0 AT 392 /2022 ¥ YIRe sy
fe1re 15.11,2022$3T§Wﬁqﬁu‘twai’r&§‘oﬁuquﬁmaﬁ@—dmmos
wicrerd Interim/floor level Compensation wiar 1 o vg e T v T & R
ufdeeR o TE R w9 A € amd &R Interim/floor level Compensation ser f53 oy &
T 39 Frfay d g 2|

ﬁammmﬁﬁﬁﬁmwmqﬁmwﬁwmm 63.304 TS [ #|
o s 'R SfeRer, 7% Reeh § @ alovo v 392/2022 ¥ uiRg sy e
15112022 & Srquierd H URANFT @ wd @ @ 05 whywd Interim/floor level
Compensation 51 53 S e Ader wiRe )

2ot 1241, fyfy avs TC-12V, Vibhuti Khand,
Tl TR, T@ A - 26010 Gomti Nagar, Lucknow-226010
':f‘x"-ilm D 2THGENY 272G8258 2720591, 2720641 Phone ; 2720531.2?29828, 2720691, 2720681

BT 05222120764 Fax  :0522-2720764
3;—”?{ Ll Fuppes com] websile: waw uppcb.com e.mail : infofuppeb.com] website: wwwitppeh com
Y tn LSO ——rpen O
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ST & gfted gRASE @ w0 st eRa aiftiewen, a8 Rooh A @i slovo W
392/2022 A QIR AW A& 15112022 & U A @A @G BT 0.5 WG w0
31,60,000/— (W0 FH<IM oG W8 8@R Ard) [nterim/floor level Compensation 1 f&Hd
STH &g FERE fear siar @ & Sea Interim/floor level Compensation ®! @€ & @I H 15
feq @ arex ST SR 9 |

R G B R S (S O M B b |

(e =)

He& gyfayer Afge, gai—1
yfaferfa—
1. RIeeR), aETR &) 39 s @ 9y ifd 5 A0 wHoshodo @ 9o oSy @

IquTe H gRESH 9% RRIME Interim/floor level Compensation ST 5 fbd @1+
@1 ST H HI0 THOSTOLI0 B IS B ATHY URASHT B g BRIAE S0 B T Y|
2. AN FHIEIRIHEN, DIGEIR, TGN B el Ud aaege Hriae) &g ufvd |
3. &1 AR, S0H0 YEHU FEEYr |, Aex AIver B 39 Few @ Wy AN b i
Interim/floor level Compensation &1 a1 & @id & ST ST ST GARET BY
TITET ST Ui &Y | /

& qgfaRor E=T, Ji—1
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Track Consignment

* Indicates a required field.

* Consignment Number

EU876065167IN

Booked At ' Booked On

Bharat Nagar SO 12/06/2023 12:57:21

Event Details For : EU876065167IN
Current Status : Item Dispatched

Date ' Time
13/06/2023 05:47:00
12/06/2023 22:53:00
12/06/2023 19:41:32
12/06/2023 12:57:21
D
[: V) *j‘(’l =

' Destination Pincode

J - /3 " M

e sign In Register
._ ".@:% :

S E RN

_You are here Home>> Track Co‘nsngnm‘en:_t;

Tariff

226010 41.30

Office
Ghaziabad NSH

Ghaziabad NSH -

' Ghaziabad NSH

Bharat Nagar SO
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~ Quick help
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Inland Speed Post ~ Gomti Nagar SO
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bitalle VEGA

2/3 BEK HOMES, GR. NOIDA (WEST}

VG TESRE L i )

To et Pc-féa:_g Q) ]

— s S T
R

Date: 9" June, 2023.
Mr. Vivek Rai- Chief Environmental Engineer Circle-1,
UP Pollution Contral Board,

Building No.TC-12V, Vibhuti Khand,

Gomti Na gar, Lucknow- 226010,

REPLY TO YOUR NOTICE/ LETTER BEARING NO.: H—93473/C-1/NGT—158/PRA.
SHATIL. / 2023, DATED 12.052023, REGARDIN G COMPLIANCE OF
ENVIRONMENTAL ACTS & ORDER DATED 15.11.2022 PASSED BY HON’BLE NGT
IN OA NO. 392 / 2022 TITLED AS ‘PRASUN PANT & OTHERS VS, UNION OF INDIA
&ORS".

Respected Sir,

At the outset we would like to bring in your kind notice that our project stands completed and the
OCs in this respect has been issued by the GNIDA which are enclosed herewith ag Annexure: A
and the Uuits have been duly handed over and are been occupied by the respective allottees/owners
therefore we are not using water for any ongoing construction in the project.

Further to inform that units/flats in society Galaxy Vegaare properly handed over to the respective
owners and now the soclety is fully occupied. Also, an AAO namely “Galaxy Vega Apartment
Owners Association” hag been duly formed and registered under The Society Registration Act,
1860 vide Regd. No.GBN/07213/2021 -2022 issued by Dy. Registrar-Meerut o 17.09.2021 and
the society have been handed over to the said AAO vide Handover Agreement dated 16.02.2023
and now total maintenance of the Galaxy Vega society is being looked after by the said AAO.

Our company is aware of its responsibility towards society and environment protection. We have
taken requisite sleps in this regard. We have taken measures and installed the Rain Water
Harvesting system at our premises in order to contribute to the quality and quantity of ground
waler. The Sewage Treatment Plant is installed apnd functioning for watering the green areq and
for cleaning of the premises we are using recycled water.

Department- GNIDA to enhance water flow in project, the request Jetter dated 12.07.2022 duly
acknowledged by GNIDA is encloged as Annexure: B, but it is the total failure of (he GNIDA to
provide enhanced water sy PPly in our project till date despite of charging all sorts of fees and cess,
Since water is the basic need of all the residents in the society hence, we were left with no option
but to extract water from the ground for the domestic usage by the residents of the society and

PANCH TATVA PROMOTERS PVT. LTD

Call: 0120-4805000, 8211088000 | email: infe@thegalaxygroup.cam

CIN : UA5200DL201DPTC208355
Corp. Off: H4-175, Suclm'~63.__i‘_lpir.l_a—2(}1301(U_.F‘.J o \ - ' .
lﬁ Regr:l. Off .: Unit No-1085, First Floor, Vardhman's Sldhant Shapping Plaza, LSC, Savita Vlha:[. I,J(i:l'h;‘i;OOQc
3 3 - Techzone-IV, GNIDA. e
QA[ Ax Y oo E R Sl | Website: www.thegalaxygroup.cum
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€

Further, GNIDA is at fault for not enhancing the water supply despite of all the units /apartments
lias been occupied by their respective owners and we request a stern action may be taken against
the GNIDA for its dereliction in duties,

We have neither disobeyed nor broke any rule / regulation which is in the referred order passed
by the Hon'ble Tribunal therefore there is no such liability on us to pay any amount as
penalty/compensation much less than the 0.5% of the project cost. It would be against the interest
of justice and would cause undue financial and other irreparable losses if any adverse action s
taken against us, rather the GNIDA should be noticed for its failure and should be ordered to
provide enhanced water supply as per its enacted bylaws and duties.

The temporary bore-well have been installed legally for underground water extraction for human
consumption whicl is essential need for the human life.

We had followed the rules and regulation and shall further do all needful activities in compliance
ol all the procedures/policy / guidelines as formulated & circulated by your kind office, and it is
o intimate that there is no such thefi of water/illegal use of ground water, but for human
consumption as water is essential need for the life. It might be the false and wrong information,
which were given by some unknown persons to book us in a false case, with a mala-fide intent to
extort money from us.

We have never violated the order which was passed by Honourable NGT in OA No-392 /2022,
Prasun Pant and others vs Union of India and others.

We request you that on the humanitarian grounds and in the interest of justice the Notice Letter
beariug No.[I934?3!C-]/NGT-}S&’PRA.. SHATL/2023, DATED 12.05.2023, which is under
reply be withdrawn and no adverse step be taken against us,

We hope our concerns be taken mto consideration and protection be granted to us.

Thanks, and Regards,

SGRONTR
For Panchtatva Promoters Pyt. Ltd. (/f/' r “x‘i’_s\
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. ANNEXURE ; D2

Greater Noida Industrial Development Authority

169, Chitvan Fstate Sector-Gamma, Greater Noida.

Dated.o.)/02. /2017

MJs Panchtatyvy Promoters () L.ad,
LI-175, Seetor-63,
Noida !

S Madam.,

[hereby certify that the erection/re ereetionalteration/demolition of building
on Plot No-GH-08C in Sector-Techzone-1V, completed under the sUpervision of
Fechnical Persen or Name Mr. Vishal Mittal, COA No.-CA/98/23185 and building
has been inspected by the officers of the Authority and declare that the building

> cordorin incall respects to the requirements of the regulations in respeer of oteupiney,
Structural safety based upon the struetural stability certificate and the completion
certificate submitied by the coneerned Fechnical Pérsonnel. hveienle and ST
conditions inside and the surrounding s s 0 for aucupdiie | have o inform yoy
Dt Part Oceupancy  coertiliciic Builtup Area of FAR 2379248 Sqm,, 15,
\rea= 280143 sqm., & Still Area PTIR.09 s} 1286 Unit in (Tower- A,
Unit=176) & (Tower-B, Unit=110) }is being granted by the Anthority with the

— — ol =

A

folfowing conditions,

Lo Before making iy chamees in the existin it poor peiission from fhe
Authority is required,

= A0 demanded by the Authority. vou Wil be Jiable 10 pay Charges lor 1he

provision ol uny fuelher l‘:lt'iIitit.-w:.-"dc\fuInprm;n["i'mpnn'umml.

A copy ol the  drawings shall always be kept al site and. shall he made

available toany oflicer of e Authority oncdemand,

9o Yo are wequived 1o fallow (he terms and conditions as indiedted in lease deed
and various NOC issued by different orpamsdations.

5. Gate/s shall open on to the service roud anly . direct aceess W muin Cirriage-
Wity shall not be provided.

0. No packing will be done on roud and parking shall be wsed anly lor purpose of
users as designated in the plan,

7. You are required o mnintain green outside the plot.

-

§
\

Yours faithfully
Lu“-"‘ -
AAN
(LEENU SAHGAL)
G MU Planning& Arch)
Enel: One set of drawingst )
Copyto G M.(Lngg. depl.j for imnlvemation and nui,
Copy to Megr. (Builder dept.) for information and n.a.
Copy to Mgr. (Computer dept.) for information and n.a. \
\
G.M.{Planning&.—\rch}
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5 A X Age sitenfie faar mitayor
169, faqan ywee, Yz, dex Aiger R
RTT- TR g TR 9.0

feAis |49, 2017
S ¥, : o
M/s. Panchtatva Promoters Pvt. Ltd.
H-175, Sector-63, Noida
Distt. G.B.Nagar, U.P.

fve  faeed smandiy/gu seRm avs i Srreosd, vﬁz'lév-éawﬁq-m, ey S &
- gt faeh/ A seea ot Rualla waciivete @Rl we @t sfa v

LRce : J

| Hua 30 TF 3T 02,02.2017 BT HEW TEU I, forae gN fieeyd smardta/gu s
TS AT AwE-08¥l, Vaex-eFHe-4, X Agst & et Tower-A (176 Units), Tower-B (110
Units), == ffifer gt 286 Jfew @1 Part Occupancy Certificate fasie 01.02.2017 ol T
& qur v 286 qed B Py wEaeods R @) gty R T 1 orge R &

| SRIA @ ey F o @R & 6 9a 286 hiew @ WEeiieis @ agAfd T
e TS, ex TSl @ onfRied fid 30.03.2017 @ A ¥ U Wiy D W FT B
qﬁ%%mqﬁmmwwmﬁmﬁwﬁﬁmma%ﬁmﬁaww
Ao Pe) B, SWe vra FETER Ree e <1 8 - 2 el

e 100 g7 Hiex AMHR TH @ WA DAY TIA 50/- T gfe wad |
o 100 T Frex ATAR J ANE S Aal & U W 100/~ FfAfH Hiaq w97
o AU aieral o7 SUET B HaHl @ ) v 100/- wfafed wfa o)

+ S e TR - s @ @) RiPY @ oA (unsold) & S A F e

qTo-ue T @ @ R @ g W R Bn ) Reew-art gt @t fifY @ 06 e @1
T B wdivds Freid aR g fIYes oA BN U JaR SRITIaR
. e gon ARG B
o I 1000/~ ARG BIF W FIIEIS A HIA B

mymmmﬁw@mammmmmmm
SETES B TG WIR/ERER S IR §Y WIS M DY BE B 1

AL,

u=ites- I/ fRee/2017/G §

56
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Greater Noida Industrial Development Authority
169, Chitvan Estate Sector-Gamma, Greater Noida.

RefNo- (Plg.)BP2642/2016/ Y2

Dated 22-/..2%./2016

To,
M/s Panchtatva Promoters Pvt Ltd
H-175, Sector-63,
Noida

Sir/ Madam,

[ hereby certify that the erection/re erection/alteration/demolition of building on Plot
No-GH-08C in Sector-Techzone-TV, completed under the supervision of Technical Person of
Name Mr, Vishal Mittal, COA No.-CA/1998/23185 and building has been inspected by the
officers of the Authority and declare that the building conform in all respects to the
requirements of the regulations in respect of occupancy. Structural safety based upon the
structural stability certificate and the completion certificate submitted by the concerned
Technical Personnel, hygienic and sanitary conditions inside and the surrounding and is fit for
occupation. I have to inform you that Part Occupancy Certificate {Builtup Area of
FAR=31405.59 Sqm. & 15% Facility Area=3982.31 sqm., Basement Area=12391.97 sqm.}
{414 Flats in (Tower-C, Unit=144), (Tower-D, Unit=144), (Tower-E, Unit=126) is being
granted by the Authority with the following conditions.is being granted by the Authority with
the following conditions.

4

t

I Before making any changes in the existing building prior permission from the Authority
is required. ‘
2. Ifdemanded by the Authority you will be liable to pay charges for the provision of any
further facilities/development/i mprovement.
3. Acopy of the drawings shall always be kept at site and shall be made available to any
officer of the Authority on demand.
4. You are required to follow the terms and conditions as indicated in lease deed and
various NOC issued by different organisations.
5. Gate/s shall open on to the service road only , direct access to main carriage-way shall
not be provided.
0. No parking will be done on road and parking shall be used only for purpose of users as
designated in the plan.
7. You are required to maintain green outside the plot.
\LE{'(‘)J: rs faithfully,
T\ L6
(LEENU SAHGAL)
G.M.(Planning&Arch)
Encl: One set of drawings( )
Copy to G. M.( Engg) for information and n.a. \ﬂ
G.M.(Planning&Arch)
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ANN EXURE : D3
|
agrcallie

<

2V OME VDML, Ga.

Dated: 12/07/2022.
To

he Sr. Manager,

Work-Girele+9, VAN B O\
Plot No.01., Knowledge Park-1V,
Greater Noida Industrial Develo

pment Authority,
Gautam Buddh Nagar (U P).

SUB:  ENHANCEMENT OF W
VEGA” AT PLOT NO.G

ATER FLOW FOR PROJECT: “GAlLA
Respected sir,

XY
H-08C, TECHZONE-IV, GNIDA. \

You are requested to enhance the w

[

<

ter flow in connection already provided, as captioned
subjeet, because supply of the water is very lessthan as required. The copics ol oceupancy
cerfificates obtained enclosed for ready reference.

Please enhance flow of water as earliest.

Thanks and regards,

\\)
For Panch Tatva Py noters [Pvt. Lid. j
(l

L ¢ ‘-1 3 - :‘E‘il‘eig )
S e LS
(Aryan Kaushik) ’ v RS AR Gut
Authorised signatory
M. No0.9891302555

PANCH TATVA PROMOTERS PVT. LTD
CIN : U45200DL2010PTC 208355

Coip. Off: Galaxy Blus Sapphire Plaza, 19th F

Regd, Off .: Unit No-105, Vardhman's Sidhant
Site Off.: Piot No GH-08C, Techzone-Iv,
Call, 324

VLRV Fo ()

5000, 9211083000

loor,Plot No. C-03, Sector-04, Grealer Nowda-201 00310 F)
Shopeing Plaza, L5C, Savita Vitar, DethiA1eaw
GNIDA

S8UAT | email: info@thegaiaxyarcup. com | Websile: w

v leguliexy Sroup com

N
MR yyry
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BEFORE THE NATIONAL GREEN TRIBUNAL, PRINCIPAL BENCH
FARIDKOT HOUSE, COPERNICUS MARG, NEW DELHI

Original Application N0.392/2022

In the matter of:

Prasoon Pant & Anr. APPLICANTS

Versus

Union of India & Ors. RESPONDENTS

Couvey™ / Speed Post Receipts as PROOF OF SERVICE on UPPCB

Download MyDTDC app

[r— DTDC Express Limited ORIGIN OEST.| 4 )1
— NS i

Regd.(ffica: No-3 Victoria Road
| AN a4 | Bengafiru - 560047 POUGH NO. DATE

T cafligmeni itz =tk aa ivsca, A jrvoon wil o miads ava o by DTG gy it channel parnat & i mase may &4, LHN" requesl

Non hiegotiable Cogsignmght Nota / SubJut{.‘io Bongsiurd Jurisdiction. R e
Availabla al selacl aties & pin codes.

!

Ph Rﬂ:[p n| sigr.n &) \

sender’s {Consignor] Njmy:

ompany Name & Addr,
/ T
AN A £ o

ity: S i PIN Code: Citys Sta}[ Z_?O/
jender's GSTIN®: it Hplnbtn ""‘"P‘ Wkt Applcsile

Nature of consignment l// i" Dox[T]  Non-Dox{J | Total Num Pcs: ’ Description of Content Tolal Value of consignment for carriage / E-Way bill
M 1: L <m X8 fomxH cm X Pes | Actual Wt 0
DIM Z: L LmXB. cm X H cm X Pes | Volumetrif w47 Ed
DIM3:L__ .cmXB cm X H cm X Pos | Chargeablt W/ . .
Hpaper Work Enclosures /S Type ol consignment |+ 1 Value Added Services CN Expiry Date

Commerciat [ Hert Cammareiat [ Nol Available

Mode(v) Surface( ) AirCargo[ ] Express[ |

gll AR

9661248 N

MyDTRC app

1/We declare that this consignment does ‘I Charges

not contain personal mail. cash, jewellery. alTarf lnc OtFSC+Toxge™] )

contraband. illegal drugs. any prohibited gy
b] Risk Surcharge % A f _-'Cﬂl_s’igﬂment Number: |
¢ Total amount [a+b} Z

items and commodities which can cause
safety hazards while transporting /
Abovs charges are inciunive f G5T & S0r laam i sppicesia

Sender's Signalure & Seal Mode of Payment: Cushi[ | Card [ ] Waltea |

Booking Branch / Franchisee Code owner :j
Risk Surcharge |:

Jan. 2024

Date: Time: AM/PM
5| 1 have read and understood tarms & conditions printed overleaf of
this consigninont note and | sare< to Ihi same.

http://www.dtdc.in . || customersupportf@dtdc.com . || +vi-7006 ¥ii 3ii

Carrier
SENDER COPY

Courjer Signature
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VAKALATNAMA

BEFORE THE NATIONAL GREEN TRIBUNAL, PRINCIPAL BENCH
FARIDKOT HOUSE, COPERNICUS MARG, NEW DELHI
Original Application No.3 92/2022

[n the matter of:

Prasoon Pant & Anr.

R e Srbaunansaessa sk ans s ek et Complainant
VERSUS
Union ofIndia& ors. Respondent

KNOWN ALL TO whomn these presents shall come that I/We Ajay Bisht, aged 59years,
pocket-E, GTB Enclave, Delhj -

son of Sh. Sukhdev Singh Bisht, resident of 116A,

93 & Authorised Representative of Galaxy Group of Companies the above-named RESPONDENT No. 27
do hereby appoint; -

Mr. AMIT GOEL M/S AMIT GOEL & CO. Mr. VINEET SAXENA
D/805/2000 ADVOCATES D/842/2005
CH.NO.: 148, WESTERN WING
Ms. RUCHI GOEL TIS HAZARI COURT, DELHI 110054 Mr. SUMIT KUMAR
D/1982 /2009 Ph: 9999907651 # Email: amitgoel.co@gmail.com D/6070/2019

(herein after called the Advocate) to be my/our Advocate in the above- noted cause and authorises to do all the following acts, deeds and things
arany of them, that is to say: -

1 Toact, appearand plead in the above-noted cause on my/our behalf, in this Court or in any other Court/ Tribunal/Forum/Commission
inwhich the same may be tried or heard and also in the Appeliate Court including High Court and subject to payment of fees separately
for each Court by me/us.

To sign, file, verify and present pleadings, appeals, applications, cross-objections, reply and petitions for executions, review, revision,
withdrawal, compromise or other petitions or affidavits or other documents and give statement and to do all the acts and deeds those
areappurtenant and apposite and as may be deemed necessary or proper for the prosecution and trial of the aforesaid cause in all its
stages subject to payment of fees for each stage, '

3. To file and take back documents, to admit and/or deny the documents of opposite party,

1, Towithdraw or compromise the said case or submit to arbitration any differences or disputes that may arise, touching or any manner
relating to the said case,

i Toacts und take relevant actions as deem fit and hecessary relating to the said case and to file, follow up and take all the necessary
and appurtenant steps in execution proceedings. .

&, To deposit, withdraw and receive money, cheques, cash and grant receipt thereof and to do all othier dcts and things which may be
necessary to be done for the progress and in the course of the prosecution of the said ¢ase,

7. To do all incidental and consequential acts and to appoint and instruct any other Legal Practitioner authorizing him to exercise the

bower and authority hereby conferred upon the Advocate whateve
on our behalf,

8. ANDI/We theu ndersigned do hereby agree ta ratify and confirm all acts and deeds done and steps taken by the Advocate or his substitute
in the matter as my/our own acts, as if done by me/us to all intents and purposes,
9. AND I/We nndertake that I/We or my/our duly authorized apge
for appearance when the case is called.
10, AND [/Wp undersigned do hereby agree not to hold the Advocate
adjournment & other costs whenever ordered by the Court shall he
I, AND I/We as named above do hereby jointly and severally agree that in the event of the whole or part of the fee agreed by me/us to he
paid to the Advocate remains unpaid he/she shall be entitled to withdraw from the prosecution of the said case until the same is paid
up. The fee settled is only for purpose and court as aforementioned. That in any event, the demand angd statement of Advocate
regarding quantum of fees settled and amount of fees remains unpaid shall be final, undisputable and binding upon me/us, I/we
undertake to pay the fees as and when demanded and claimed by the Advocate. I/We hereby agree that once the fee is paid, I/We will
not be entitled for the refund of the same in any case whatsoever and if the aforesaid matter prolongs for more than three years the
original fee shall be paid again by me/us. The terms and conditions regarding fees are duly acceptable to me/us,
IN WITNESS WHEREOF I/We do here unto set fmy/our hand these presents the contents of which have been fully explained to me/us and duly
understood and accepted by me/us on this 04t day of May 2024,
Accepted subject to the terms of the fees;

I he/she may think fit to do so and to sign the power of attorney

ntwould appear in the Court on all hearings and will inform the Advocate

or his substitute responsible for the result of the sald case, The
of the Advocate which he shall receive and retain for himself,

- -)‘ - -\/
t e (Ruchi Goel) (VineetSaxena) Sumiit Kumar) 1.Client” 2.Client 3.Client
Advocate Advocate Advocate Advocate

lidentify the signature/thumb impression of
aforementioned person
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